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j 3 	.8,11.9 rahri R.C.Rath, counsel for the 

Union of £ndja states that he had already 
Qip 

prepared the counter, but meanwhile there 

was a revision petition pending before 

the Chief Operations Manager under 
Rule-25 R.S. & D.A. Rules, 1968 9  This - 
review petition was disposed of on 

13.6.1996 which is three months after the'c\ 
filing of the Original Application. 

The review order sets aside the order of 
• remial frcm service which is impugned 

in this Appplicat ion and an order of 

reinstat€ent in service as a Khalasj 

has been passed. 

Shri G.0 .Mohapatra, counsel for the 
(2 

applicant is not present when called. 
This appl icat ion is liable to be 

ckr 
dismissed on two grounds, viz. (i) - 

H the impugned Order is nolonger holding r1b 

H the field and it is 5Ubstittd by a 

rev isional order under Rule-25 of R.S. U( WQ¼_S 

H & D.4. Ru1s. (ii) The application is H 
dismissed on the ground that the 

averments made at para-6 and 7 of the 
Original Appi icat Ion are not t e facts/L 

now revealed true averments.It is 

H stated that all the remedies available 
have been availed of. He has cnitted frfl3 
to mention that his petition is pending 
before the Chief Operations Manager 7 

under Rule-25 of RS & D.A.Rules, 1968. C)c' 
At para-7 he has also stated that no 
suit or anyot her proceeding is pending 
before anyot her authority. Thus the 	- 
applicant has suppressed fran the Court 

the fact of the proceeding under Rule-25 

of R.S. & D.A.Rules. The applIcation is 
dismissed b 	being infructuous aiid 	- 
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